
during the Eighth Plan are as under

(in tonne)

Year Product ion
Target

A ch ievem en ts

1992-93 1.85500. 169395
1993-94 191000 208000

1994-95 210000 180100
1995-96 225000 22 3000

1996 -97 242000

(b) th e  t e n ta t iv e  p ro je c t io n s  p ro p o s e d  fo r  the  
production of coffee in the Ninth Plan are as follows

* (in tonne)

Year Product ion Target

1997-98 2 2 5 ,00 0
1998 -99 2 4 0 ,00 0

1999 -00 2 6 0 ,00 0

2000-01 2 8 0 ,00 0

2 0 0 1 -0 2 3 0 00 ,0 00

Experts Committee on Corporate Governance

498. SHRI SANDIPAN THORAT Will the Min ister 
of F INANCE be pleased to state :

(a) w he the r  the Experts Committee on Corporate 
G overnance has submit ted its report to the Government;

(b) if so, the details of the important observations 
and recom m endations made by the Commit tee;

(c) the reaction of the Government thereto; and

(d) the details of decis ions taken the reon9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID AM BARAM ) : (a) Government has not constituted 
any  e x p e r t  c o m m i t t e e  on c o r p o r a te  G o v e rn a n c e .  
However, G overnm ent had suggested to som e of the 
F inancial Institutions namely IDBI, ICICI and UTI to study 
the practices of Corporate governance by major Indian 
C o rp o ra te s  v is -a -v is  the  r e c o m m e n d a t io n s  of the  
Cadbury  Committee.

(b) Few of the observa tions of the study are as 
fo l lows:

- The best practices of corporate governance 
w e re  fo l lo w e d  by C o r p o ra te s  w i th  low  
p ro m o te rs ’ ho ld ing and those  with s trong 
in f luence of multinational collabora tors.

- The number of board meetings should be at 
le a s t  6 p e r  y e a r  to e n s u re  e f fe c t iv e  
governance by the board.

- T he  no n -execu t ive  d irec to rs  to g e the r  with 
n o m in e e s  of f in a n c ia l  i n s t i tu t io n s /b a n k s  
should form a simple majority in the board.

- T he  p resence  of independent d irec tors  on 
the board could be restricted to 2-3 terms so 
as to ensure their independence

- The prudent norms on short- term investments 
should be evolved and refined.

- The cons t i tu t ion  of Aud it  Sub -C om m ittees  
should be made a statutory requirement.

(c) and (d). F inancia l Institutions have d iscussed 
the matter with the Confedera t ion  of Indian* Industry 
(CM) and Cll has set up a task  fo rce on corpora te  
G overnance.

K.V.I.C.

499. SHRI G. VENKAT SWAMY : Will the Minister 
of INDUSTRY be pleased to state :

(a) whether according to the Action Plan approved 
by th e  G o v e rn m e n t  K h a d i  and  V i l la g e  In d u s t r ie s  
Commission was to receive Rs.5600 crores (f ts .1865 
crores through budgetary support  and Rs.3735 crores 
through insti tu tional f inance); and

(b) if so, how much amount has since been released 
and by w hen the rem a in ing  a m o un t  is l ike ly  to be 
re leased?

THE MINISTER OF INDUSTRY (SHRI M URASOLI 
MARAN) : (a) and (b) In accordance with the Action 
Plan prepared for implementing the recommendation of 
the High Power Committee for generat ing two mil lion 
additional jobs through the Khadi and Vil lage Industry 
(KVI) activities, a program me at an estimated outlay of 
Rs.5600 crores is required to be implemented by the 
Khadi and Vil lage Industries Com m iss ion (KVIC).

Out of this estimated cost of the programme, 1 /3rd 
a m o u n t in g  to R s .18 65  c ro re s  is to be m et ou t of 
budgetary grants and the remaining 2/3rd amounting to 
Rs.3735 crores is to be ra ised from the  banks  and 
f inancial institutions. While KVIC has already launched 
the programme on 2nd October, 1995, the actual inflow 
of funds depends on the absorp t ion  capac i ty  of the 
im p lem en t ing  agency  and s a n c t ion  of loans  by the 
banks.

G overnm en t have re leased  add it iona l am oun t of 
Rs 130 crores last year for the p rogram m e and a budget 
prov is ion  for a s im i la r  am oun t  has a lso been made 
during the current year of the programme. G overnm ent 
have also given a gua ran tee  for a loan of Rs.1000 
crores from the consort ium of banks in favour of KVIC 
for on lending to viable KVI projects either directly by 
the KVIC or through the State KVI Boards. About Rs.325 
crores have already been drawn by the KV!C from this 
line of credit.

Subsidence of Land in Jharia

500. SHRI B A SUD EB A CH ARIA  : Will the Minister 
of COAL be pleased to state :

(a) whether the G overnm ent are aware that Jharia 
town is under se r ious  th rea t of s ub s id ence  and the 
Katras More, Chouthai Kulhi, Pahari, Husenabad and


